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it as a Counter Magnet City. 

BareiHy is situated on National Highway 
No. 24 between Delhi and Lucknow. There is 
a heavy load of traffic. A proposal relating to 
construct a bypass and widen the existing 
National Highway No. 24,has been under 
consideration for a long time. 

I request the Central Government to 
take immediate action to construct a.bypass 
in Bareilly and widen the above road keeping 
in view the urgent need therefor. 

(Ix) Need to clear the proposal and 
providefunds for reconstruction 
of certain major bridge in Orissa 

[English] 

SHRI GOPI NATH GAJAPATHI 
, (Berhampur): The proposal for reconstruction 
of some major bridges in Orissa. namely, 
Rushikulya Bridge Badanadi Bridge at Aska, 
Godahada Bridge near Malabhanja, another 
near Hinjilikatu, Jarou No.1 near Soroda and 
Loharkhandi Bridge near Bhanja Nagar of 
Ganjam district in Orissa have been pending 
since 1990. All these bridges are badly 
damaged and parts thereof have been 
washed away due to unprecedented floods 
during July and November, 1990. An estimate 
had been made for Rs. 32.50 crore towards 
the reconstruction of these bridges and 
submitted before the Central Government 
for World Bank's assistance: The World 
Bank team visited the sites from 3.10.1991 
to 6.10.1991. Thereafter, no steps have 
been taken for sanctioning funds for these 
six bridges. 

The people of Ganjam district are facing 
a serious problem'on account of the disruption 
of reads, following the damage of these 

, bridges. Hence,·1 urge the Hon. Minister of 
Surface Transport to expedite funds 
sanctioning for these projects to enable 
reconstruction and repairing works 
expeditiously. 

STATUTORY RESOLUTIONS RE. 
APPROVAL OF PROCLAMATION IN 

RELATION TO THE STATES OF UTTAR 
PRADESH, MADHYA PRADESH, 

HIMACHAL PRADESH AND RAJASTHAN 
. CONTD. 

[English] 

MR. DEPUTY·SPEAKER: We will now 
continue further discussion on the Statutory 
Resolutions in respect of Uttar Pradesh, 
Madhya Pradesh, Himachal Pradesh and 
Rajasthan. 

Shri R. Jeevarathinam. 

Shri S.B. Chavan. the Home Minister. 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): Mr. Deputy·Speaker. 
I rise to reply to the debate on the Notifications 
which have been issued in respect of the lour 
States, namely, Uttar Pradesh, Rajasthan 
and Madhya Pradesh where the President's 
rule has been imposed. I have to express my 
gratefulness to all the hon. Members who 
have participated in the debate. 
( Interruptions) 

[ Translation) 

SHRI SWAMI CHINMAYANAND 
(Badaun): Mr. Deputy Speaker, Sir. I would 
like to request the Minister of Home Affairs 
that a ban has been imposed on 'darshan' in 
Ayodhya forthe last 15days .... (Interruptions) 

12.37 hrs 

At this stage, Shri Madan Lal Khurana and 
some other han. Members came and 

stood near the Table. 

( Interruptions) 

[English] 

MR. DEPUTY·SPEAKER: You kindly 
hear me. You try to listen to me. 
( Interruptions) 
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ISh. S. Swarri ChinrnayanandJ ' .... you can discuss. You canY8l1tilate your 

tAR. DEPUTY SPEAKER:. This is not grieYances. Bur now the Horne MInister will 
reply. the proper time for you to. raise this issue. 

Kindly 99 back to your seats. 

( Interruptions) 

tAR. DEPUTY SPEAKER: Kindyrasums 
your seats. 

( Interruptions) 

MR. DEPUTY SPEAKER: You had a tun 
chance of discussing each State for many 
days; this is not the proper time for you to 
raise these issues. 

( Interruptions) 

tAR. OEPUTY SPEAKER: You please 
go back to your seats. 

. (Interruptions) 

tAR. DEPUTY SPEAKER: Kindly resume 
your seals. 

( Interruptions) 

MR. DEPUTY SPEAKER: We have to 
follow certain rules. 

( Interruptions) 

MR. DEPUTY SPEAKER: How can you 
break the rules? 

( Interruptions) 

MR. DEPUTY SPEAKER: The hon. 

MR. ~PUTY SPEAKER: You please 
resume your seats. 

( lntetrUplions) 

12.41 h .... 

At this stage Shri Madan Lal Khurana and 

some other fron. Members went baCIr to 

their seats 

( T ~nslation) 

SHRI MADAN LAl KHURANA (South 
Delhi): Mr. Deputy Speaker. Sir, we will not 
listen to any such speech which goes against 
democracy. (Interruptions) 

SHRI RAJVEER SINGH (Aonla): Mr. 
Deputy Speaker, Sir, I have also given my 
name to speak. 

(English] 

MR. DEPUTY SPEAKER: the hon. 
Minister will reply now. 

SHRI PlAM NAIK (Bombay North): 
Yesterday the debate was not complete. We 
will not allow him to speak .. (Interruptions) 

MR. DEPUTY SPEAKEA:How can you 
say so? What is the rule? 

Minister will speak. You had a chance to SHRI RAM NAIK: the rule IS 1'Cdl the 
have a discussion. You have discussed. debate was not complete. 

(Interruptions) MR. DEPUTY SPEAKER: Ido not agree. 

MR. DEPUTY SPEAKER: Whatever you (Interruptions) 
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[Translatian) MR. DEPUTY SPEAKER: AU of you will 

SHRI MADAN LAL KHURANA: Four 
State legislative Assemblies have been 
dissolved. Has it been done under any rule? 
(Interruptions) The Governor of Rajasthan 
had sent his report to the Prime Minister 
direct. Was it under any rule? (Interruptions) 

[English] 

MR. DEPUTY SPEAKER: Let the hon. 
Minister reply to the debate. 

( Interruptions) 

MR. DEPUTY SPEAKER: Kindly resume 
your seats. Swamiji, please resume your 
seat. 

( Interruptions) 

MR. DEPUTY SPEAKER: let us follow 
the rules. You had your say. You have 
vantilated your feelings. let us not violate the 

. rules. let us follow the rules. 

( Interruptions) 

MR. DEPUTY SPEAKER: Let the hon. 
minister splak. 

( Interruptions) 

\ MR. DEPUTY SPI;AKER: , am sorry. 
This is not correct.' request the hon. Members 
to go back to their seats. 'have said that they 
will have a chance to speak. All of you will 
have a chance to speak. 

( Interruptions) 

MR. DEPUTY SPEAKER: Swamiii also 
will have a chance to speak. You win have a 
chance to speak. One hon. Memberfromthe 
Congress and another from the Opposition 
will have a chance to speak. 

( Interruptions) 

get a chance to speak. . 

( Interruptions) 

[ Translation) 

SHRI CHINMAYANAND SWAMI 
(Badaun): Mr. Deputy Speaker, Sir, when 
efforts a~e being made today to minimise 
prevalent tension and bring normalcy, 
'Darshan' of Ramlala is not being allowed in 
Ayodhya at this juncture. (Interruptions) 

As assurance was made that no 
restrict!on would be il'll>Osed on 'Barshan'. 
But when people went there for 'Darshan' 
they were not allowed. (Interruptions) 

In this way the court oprs are being 
violated and Impediments are being created 
in the way of bringing normalcy. 
{ Interruptions) 

[English] 

MR. DEPUTY SPEAKER: Nothing is 
going on record. 

( Interruptions) 

[ Translation] 

SHRI MADAN lAL KHURANA: Not going 
on record! (Interruptions) 

12.43 hI'S. 

At this stage SlId Madan L.aJ\hutalla 
and some other han. MembetS came and 

stood near the rabe. 

[Engish) 

MR. DEPUTY SPEAKER: lei up not 
discuss other issues now .• you feel that 
democracy. has been mJrderad, you .. 
haYeachancetorebutwhattheGovernmert 
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says, when you speak. You will have a 
chance to rebut it. 

( Inteffuptions) 

MR. DEPUTY SPEAKER: You have to 
follow certain rules. 

( Inteffuptions) 

12.45 hrs. 

At this stage, Shri Madan lal Khurana and 
some other hon. Members went back to 

their seats. 

(Interruptions) . 

MR. DEPUTY SPEAKER: I request the' 
honourable leaders to interfere and sort out 
the problem. 

(Interruptions) 

[ Translation] 

SHRI MADAN LAL KHURANA: The 
Governor of Rajasthan is writing to the prime 
Minister that the State Government may be 
dismissed. and this Government is teaching 
us rules .... (Interruptions) 

[English] 

SHRI RAM NAIK: Sir, it is our right. We 
must be allowed to speak. (Interruptions) 

MR. DEPUTY SPEAKER: Surely you 
will be given achanceto speak. 9ne Member 
from Congress Party and another from this 
side will be allowed to speak. (Interruptions) 

( Translation] 

DR. LAXMINARAYAN PANDEYA 
(Mandsaur): This House would function as 
per rules and conventions. (Interruptions) 

SHRI RAM NAIK: This Govemment has 
dismissed the State Governments and 
debate is not being allowing to be held here. 
What dO they talk about? (lnteffuptions) 

SHRI MADAN LAL KHURANA: The 
Government is murdering the democracy. 
( Inteffuptions) 

(English] 

MR. DEPUTY SPEAKER: You will have 
a chance to speak. One member from 
Congress Party and another from this side 
will be allowed to speak. 

SHRI RAM NAIK: Why is the debate not 
being allowed? .... (Interruptions) 

THE MINISTER OF PARUAMENTARY 
AFFAIRS (SHRIGHULAM NABI AZAD): Sir, 
I do not agree with the hon. Members that 
they were not allowed to.speak on this 
subject. As far as yesterday'S debate on this 

,SUbJect is concernect, only two COngress 
Members of parliament have spoken and 
four BJP Members of Parliament have 
spoken. And yet they are saying that they 
were not allowed to speak .... (Interruptions) 
I am not saying that you do not speak. But do 
not say that everybody has spoken and you 
have not been allowed to speak. Let the 
record be straight. Four Members from your 
side and only two from this side have spoken 
on this subject... (Interruptions) 

[Trans/ationl· 

SHRI NITISH KUMAR (Barh): Mr. 
Deputy Speaker, Sir, there is no use of 
running the House with technicality. You 
have called Shri Chinmayanandji. I would 
like to request you that Swamiji may be 
allowed to speak. Then whatever you like to 
do, you may do it so that the business 01 the 
House can be condudted smoothly. You 
have to see to this aspect also. You have 
called Swamiji and Khuranaji is shouting and 
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disturbing him, It seems as though Khuranaji 
does not wan! him to speak. 

(English] 

MR. DEPUTY SPEAKER: I have not 
called the name of Swamiji. 

( Inte"uptions) 

[ Translation] 

12.49 hrs. 

(MR. SPEAKER in the Chair] 

SHRI NITISH KUMAR: Mr, Speaker, 
Sir. we have sorted out the matter before you 
came here. Swamijiwas speaking. Khuranaji 
was disturbing him. 

( Inte"uptions) 

.SHRI MADAN LAL KHURANA: Nitishji, 
don't joke like this .... 

SHRI CHINMAYANAND SWAMI 
(Badaun): Mr. Speaker, Sir, through you, I 
would like to submit to the hon, Minister of 
Home Affairs that before making a 
statement... 

[English] 

MR. SPEAKER: One minute please. 
We have cooperated so far, We will cooperate 
also. I will allow you to speak for a very short 
time. But then we shall have to transact this 
business today. I was told that Shri 
Jeevarathinam's name was called out. let 
him speak first and then I wi!! allow you.. 

Mr. Home Minister. I will allow you 
afterwards . 

( Interruptions) 

'SHRI LOKANATH CHOUDHURY 
(Jagatsinghpur): Sir, we have also given our 
names. Will you give a chance?. 
(Interruptions) 

MR. SPEAKER:Okay. youwillbeaHowed. 
Now. Shri Jeevarathlnam. 

[ Translation] 

SHRI R. JEEVARATHINAM 
(Arakkonam): Hon'ble Speaker, Sir, I 
Welcome and support the Statutory 
Resourlution moved by the Hon'bla Home 
Minister Shri S. B. Chavan as regards to the 
promulgation of President Rule in four States. 

Shri Kalyan Singh was the Chief Minister 
of Uttar Pradesh. He was aware of the plans 
of the Kar Sevaks. Thousands people were 
mobilised there. As a responsible Chief 
Ministerof a State, he should have made use 
of the Central Security Forces sent over 
there. But he did not prevent the act of 
thousands of people gathered over there 
and finally the Sabri Masjid was razed to 
ground, The Masjid constructed 450 years 
ago was demolished. A State Chief Minister 
should have remained neutral as he is 
common to all the people irrespective of their 
religion, caste dnd creed. Sut, the Masjid 
was razed to ground when he was at the 
helm of affairs. Two to three lakhs of Kar 
Sevaks were brought there. But did he do 
anything to prevent them? Did he seek or 
made use of the Central Forces? Hence his 
mistake is a very great criminal act. He gave 
promises to the Un ion Govt. He gave solemn 
assurance to the highest Court of the land. 
Apart from assuring the Supreme Court and 
High Court, he went on assuring the country. 
But he had failed to keep his words. An 
ordinary citizen on violating a Court's order is 
punished by law. Hence, I request the Govt. 

• Translation of speech originally delivered in Tamil 
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to prosecute him and punish him for his hand 
in gloves act. I aiso welcome the dismissal of 

, Rajasthan, Himachal Pradesh and Madhya 
Pradesh State Governments and I do 
welcome the imposition oJ President's Rule 
in those BJP ruled States. Those who 
participated in this discussion were referring 
to the use of Article 356. I think this is the 
powerful weapon the Centre would wield and 
it is like Ram Ashthra. Like lord Ram punishing 
those who erred, the centre uses this Ram 
weapon against' the erring State 
Governments. Hence I welcome the timely 
action of the Centre. 

They were also referring·to Freedom 
Struggle. I do not think BJp men know 
anything about Freedom Movement. 
Mahatma Gandhi moblised the entire 
Countrymen and won the Independence for 
us. Who assassinated him? The hands of 
RSS, the then Hindu Maha Sabha were 
behind it. Why did they resort to it? Why was 
he shot to death? Did they ever condole the 
death of Mahatma Gandhi? So. they know 
nothing about Freedom Movement. Instead 
they enjoy the won Freedom. They have 
nothing to do with the Independence 
movement. Did they shed tears or toiled and 
moiled? It was fought and won by Congress. 
In the name of democracy they enjoy the 
freedom anq spoil the country and vitiate the 
democratic system. 

[English) 

MR. SPEAKER Right, Mr. 
Jeevarathinam please conclude. Very good! 
you have to conclude. 

[Translation] 

'SHRIRJEEVARATHINAM: Mahatma 
Gandhi, Pandit Nehru, Mrs. Indira Gandhi 

and Shri Rajiv Gandhi won a recognition for 
Indta1n the international arena. But the BJP 
has trtanished that Image. 

[English) 

MR SPEAKER: Music of words. 

SHRI R JEEVARATHINAM: Several 
temples have been demolished in foreign 
countries. In Bangladesh there are about 
two crores of Hindus. They aU took part in 
Freedom movement. Sacrificed a lot. What 
is their fate now? What will be the condition 
of those living in Pakistan? Hence it would be 
fitting to take appropriate measure against 
the BJP men who perpetrated a crime. 
Likewise, I would like to point out the way in 
which we won our Freedom We did not 
resort to hooliganism and agitated with loud 
slogans like this. We had a systematic method 
in an orderly fashion. 

In 1944.1 was in MadrasJail. Renowned 
freedom fighter Shri N.G. Ranga was also 
put in prion there. The present Central Minister 
Shri V.C.Shukla's father Shri R.S.Shukla 
was also put In jail there then. They spoke 
about Netaji Subhash Chandra Bose. When 
his Indian Nat!Onal Army men landed in 
Madras, they were all arrested by the 
Britisheers and they were awarded death 
sentence under the Martial law. They wentto 
gallows chanting 'Vande Mataram' and 
expressed the hope that India would win 
freedom They faced death chanting Vande 
Mataram continously in a chorus. Thus we 
sacrificed a lot and won the freedom. But, 
these people who have come to this House 
making use of religion are spoiling the country. 

[English] 

MR SPEAKER: Please conclude. Now 
it is not going on record. Please now sit down 

( Interruptions). 

• Translation of speech originally delivered in Tamil 
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MR: SPEAKER; One minute please. He 
says that he Is winding up. 

[ Translation) 

SHRIR.JEEVARATHINAM:Whatwent 
on during the Freedom struggle? These BJP 
men did not participate in the Freedom 
movement then. When Mahata rna Gandhi 
was arrested they never expressed sorrow 
and they never condemned. Today BJPwas 
Hind Maha Sabha then. Dr. Kare was its 
preSident. He pleaded with the Britishers not 
to give freedom. Their' voicing against 
Independence is a historical fact. I request 
you to weigh my observations. Communist 
support us today. I appreciate them. I would 
like to add that they took part in the Freedom 
struggle. They sacrificed a lot. They went to 
prison many a times. But BJP men have 

come to Parliament somehow and put hurdles 
to the very functioning of the House. These 
people never fought for freedom and what 
they do now is totally wrong. I think the chair 
for this opportunity and with this I conclude. 

SHRI CHINMAYANAND SWAMI: Mr. 
Speaker. Sir,. through you I Would like to 
request the Minister of Home Affairs that 
when efforts are being made to restore 
peace and order in the country and as the 
Government as well as all the people are 
quite worried over it and everyone knows it 
that worShip of Ram Lala is being performed 

at Ayodhya since' 949 and it has been made 
clear in the orders of the Allhabad High Court 
given in 1949. 1956 and 1986 that puja 

'archan' and darshan will not be banned. On 
the last 7th December it was broadcast on All 
India Radio that no hurdle would created in 
theperforrnance of 'Punjab-Archana' of Ram 

Lala. Through you I would like to submit to 
the hon. Minister of Home Affairs that the 
curfew has been in force there since 8th 
December and 'Darshan' is not allowed to all 
forthelast 15 days. The daytime curfew has 
been lifted from the whole of Ayodhya but 

'darshan' is not being allowed. There are 
many saints who have been there for the 
past 20 years and it is their vow that they 
would take food only after having' darshan' 
there. Now they are eating rults only as they 
are not being given permission to have • 

darshan'. Such a report has been.received. 
The District Collector had given an assurance 
that arrangement would be made to allow 
darshan at the earliest possible time. On the 
22nd December, the time for darshan was 
fixed between 3 p.m. to 5 p.m. The list of the 
names of these saints, who could go for 
darshan, was submitted, when they reached 
there for darshan they contacted the District 
Collector in the control room Immediately but 
they were told that the Government has 
received the directions just now from the 
Union Ministry of Home Affairs that 'darshan' 
should not be allowed. On this, the entire 
Ayodhya is tense and tension is mounting 
throughout the country. 

I would like to submit that so long as the 
orders of the Allahabad High Court are in 
force, the right to offer worship and have 
'darshan' there is the fundamental right of 
citizens and it should not be violated. Also, 
immediate arrangement for 'darshan' should 
be made failing which situation may become 
more tense.'1t will be difficult for you to 
decide as to who will be held responsible for 
it. Therefore, through you, I want to request 
the hon. Minister of Home Affairs to mention 
it in his statement. It is also noteworthy here 
that a four day festival is to be celebrated 
there from 23rd to 26th December. The 
convention of celebrating this festival has 
been continuing forthe last 44 years. Hurdles 
have been created even for that festival. All 
these conventions have been violated and 
the feelings of the local saints have been hurt 
directly. Mr. Speaker. Sir. I want to tell the 
Minister of Home Affairs that till the verdict of 
the Court, wherein worship has been allowed, 
is not changed the Government should not 
create any hindrance at all. If any hindrance 
is created, it may create tension In the 
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country once again. I want to request the 
Government once again that it shoul~rmit 
darshan and worship there forthwHh so that 
the saints observing fast may not curse it and 
the country may not fall prey to a new crisis. 

13.00 hrs. 

It is, therefore, very essential and uncler 
the provisions of the Constitution it is the duty 
of the Government to honour their faith. Sir, 
prior to coming to the House, Ihadatalkwith 
him. The District Magistrate was telling it 
repeatedly that until the Centre permits, the 
darshan cannot be resumed. This too had 
appeared in all the newspapers that the 
petition was filed amidst the discussion, and 
the Judge agreed that darshan and worship 
should not be banned. Therefore, 

I request the Government not to play 
, with this issue of faith and the rights of the 

people to have faith in any religion should not 
be infringed on the pretext of law and order. 
Their religious feelings should not be 
suppresed. Therefore, I wish that the hon. 
Ministershould made it clear in his statement 
as to what he is going to do in this regard. 
( Interruptions) 

SHRI MADAN lAL KHURANA: Mr. 
Speaker. Sir, the hon. Minister of Home 
Affairs should make a statement in this 
regard. We want his reply (Interruptions) A 
District magistrate is saying thaI the 
instructions from the Centre are awaited .. 
The Government should give a reply in this 
regard. (Interruptions) 

SHRI RAJVEER SINGH (Aonla): Mr.' 
Speaker, Sir, yesterday the sadhus and 
mahatmas were called at 15.00hrs and 
insulted .. we want reply in this regard. 

MR. SPEAKER: Every speech is not 
answered. 

w<."" SHRI RAM NAIK (Bombay North): Sir, 
the hon. Minister can reply on this point. 
(interruptions) 

MR. SPEAKER: You have made your 
pOint and very forcefully also. The hon. 
Minister will reply later. 

( Interruptions) 

[ Translation] 

SHRI ASTBHWA PRASAD SHUKLA 
(Khalilabad) : Mr. Speaker, Sir, the hon. 
Minister should give a reply in this regard. 

SHRI BRIJBHUSHAN SHARAN 
SINGH(Gonda): The people of the entire 
country want answer to this question. 

[English1 

MR. SPEAKER: You are obstructing 
another hon. Member. I have called Shri 
Lc;>kanath Choudhury. You go back to your 
seat. 

( Interruptions) 

[ Translation) 

SHRI RAJVEER SINGH: This is a 
mockery of the sentiments of the people of 
the country. The hon. Minister of Home 
Affairs should reply to it. 

13.03 hrs. 

At this stage Shri Phool Chand Verma and 
some other 

hon Members stood on the floor near the 
table. 

[English] 

MR. SPEAKER: The House stands 
adjourned to meet again at 2.00 p.m. 
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• 13.03 hrs. [Englishj 

The Lole Sabha then adjoumed till 
Fourteen of the Clock. 

The Lok Sabha re-assembled after Lunch 
at 

two minute,s past Fourteen of the Clock. 

[MR. SPEAKER in the Chai/j 

STATUTORY RESOLUTION RE. 
APPROVAL OF PROCLAMATION IN 
RELATION TO THE STATES OF UTTAR 
PRADESH; MADHYA PRADESH; 
HIMACHAL PRADESH AND RAJASTHAN
CONTO 

[ Translation] 

SHRI MADAN LAL KHURANA ( South 
Delhi): Mr. Speaker. Sir. darshan of Ramlala 
in Ayodhya has been banned after the 7th 
December. Whal Government has to say in 
this regard? The hon. Minister of Home 
Affairs must tell the House whether he will 
aliow darshan or not. (Interruptions) 

SHRI PHOOL CHAND VERMA 
(Shajapur): A festival is to be celebrate there 
after three days. I want to know whether the 
Governmentwill allowto celebrate that festival 
or not. The hon. Minister must teli it in the 
House. Will the festival be celeb.rated or not? 
( Interruptions) 

SHRI ASHTBHUJA PRASAD SHUKLA 
(Khalilabad): Besides the festival. worship 
too should be started there which has been 
banned by the Government. What 
arrangements are going to be made by the 
Government to ensure restoration'of worship 

'and celebration 01 the lest ivai? The 
Government should clarify the pos;tion in the 
House (Interruptions) 

SHRr LOKANATH CHUDHURY (Jagat 
singhpur): Sir. may r make a submission that 
you allow the Ministerto reply? i Interruptions) 

[ Translation) 

MR. SPEAKER: All right. Some persons 
from your side and some others from this 
side too are to speak. 

SHRI ASHTBHUJA PRASAD SHUKLA: 
Mr. Speaker. Sir, the festival' was to start 
there today itself. But the Government did 
not give i1s permission as a result of which 
the festival could not be started as yet. 

DR. LAXMINARA,{AN 
PANDE'{A\Mandsaur)·. 1'he ?osition 
regarding the proposed celebrations 01 the 
festival has not been made clear as yet. 
Honounng the orders olthe Court, the festival 
should be allowed. (Interruptions) 

SHRI MADAN LAL KHURANA: Worship 
has been restored there through the courts 
orders only. The lestival is celebrated every 
year. But due to unfavourable attitude of the 
Government the things have co::..'e 10 a stand 
still. We want to know as to what 
arrangements are being made by the 
Government in this regard. (Interruptions) 

SHRI ASHTBHWA PRASAD SHUKLA: 
Mr. Speaker, Sir, the atmosphere of the 
House is very calm. But a number of saints 
and mahatmas are observing fast there. We 
want to know us to what arrangements are 
being made by the Government to restore' 
Satsang' there. The hon. Minister is sitting 
here very silenlly. (Interruptions) 

SHRI MADAN LAL KHURANA: Mr. 
Speaker, Sir, we want that the Govern~nl 
should made arrangements to start festival 
there. That festival is being celebrated there 
for the last 44 years. it was to be started on 
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(Sh. Madan Lal Khurana) 

the 26th; bUt nothing could have been:rssble 
in this regari.t (Interruptions) . 

[ Trans/ation) 

SHRI BRUBHUSHAN SHARAN SINGH 
(Gonda): Mr. Speaker, Sir. the hon. Minister 
should make it clear whether he intends to 
give permission for the darshan of Ram Lala 
or not.(Interruptions) 

SHRI GURCHARAN SINGH 
DADAHOOR (Sangrur): The proposed 

mandir has got to be constructed. There 

cannot be any dispute about it. (Interruptions) 

[English) 

MR. SPEAKER: I think all the Members 

have been cooperating very nicely and I am 
sure that on the last day of the Session also 
you are going to cooperate. You have made 
your point very cogenlly and very forcefully 
. It is noted by every body and having done 
thaI. I suppose that you should allow the 
debate to go on. 

( Interruptions) 

[ Translation] 

SHRI ASTBHUJA PRASAD SHUKLA: 
Mr. Speaker. Sir. the hon. Minister is not 
cooperating. The hon. Ministershouldgive a 

reply. The moment he makes a promise in 
this regard. Ceremony will start there. 
( Interruptions) 

{EI)9/ish\ 

MR. SPEAKER: I think all the Members 
have been cooperating very nicely and I am 

sure that on the last day of the Session also 

you are going to cooperate. You have made 
your point very cogently and very forcefully. 
It is noted by everybody and having. done 

that, I suppose that you should aUOW' the 
- debate to go on. 

( Interruptions) 

[ Translation) 

SHAI ASTBHUJA PRASAD SHUKLA: 
Mr. Speaker, Sir. the hon. Minister is not 
cooperating. The hon. Minister should give a 
reply. Themomant he make a promise in this 
regard. Ceremony will start there. 
(Interruptions) , 

[EngliSh] 

THE MINISTER OF P:t\RI..IAMENTARY 
AFFAIRS (Shri Ghulam Nabi Azad): How 

can he reply to a specific poinf? This point 
has come out of the speech of an hon. 

Member and when he replies to the whole 

debate. he will reply to this point also. 
( Interruptions) 

[ Translation] 

SHRI SHYAM BIHARI MISRA (Bilhaur): 
Mr. Speaker, Sir. if the hon. Ministerof Home 
Affairs does not want to give permiSSion for 
darshan of Ram Lala. he should then make 
it clear and if he wants to givethat permission 
then also he should make it clear so that a 
ceremony maybegin there. He should make 
his intention clear in this regard. 
( Interruptions) 

SHRI ASTBHUJA PRASAD SHUKLA: 
Mr. Speaker, Sir, the hon. Minister ot Home 

• Affairs is present in the House. He should 
clearlhe position. I fear that the people who 

may go to oHer prayer they may not be lathi 
charged there. The hon. Minister should, 
therefore, make his decision known to us. 

( Interruptions) 

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow): Mr. Speaker, Sir, I am sorry twas 
absent from the House. This is my fauli.. 
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(Interruptions) 

SHRI VILAS MUTTEMWAR (Chlmur): 
H I know everything then I would have also 
known the reasons as to why he is nol 
replying. The fact is that I do not know 
everything. 

Mr. Speaker, Sir, you know an issue has 
been raised. The present session is closing 
today. We wiH not be here to bother the hon. 
Minister of Home Affairs. We·will have to 
search him for that somewhereelse. The 
main thing is that an important issue has 
been raised by Swami Chinmayanand ji. He 
has been in touch with the people on Ayodhya 
Affairs. The Govemment is also not unaware 
of the role played by him in the affairs of 
Ayodhyaandhehas now received information 
that tension is prevailing in Ayodhya as 
people are not being allowed to have the 
darshan of Ram Lala. As long as curfew 
continued people were silent. Now there is in 
curfew, it has been removed. Now 
Prakatotsav' is to be celebrated. People do 
not require the approval of the Government 
for darshan or prayer or Arti. Offering of 
prayer and arti has been allowed by the High 
Court. I would like to ask whether the 
Govemment would now violate the orders of 
the court? Does the Government want to 
create tention again? We want that peace 
should prevail there. 

Mr. Speaker, Sir, you can just imagine 
the situation. People are to assemble there 
on the eve of 'Sankranti'. Lakhs of people will 
gather there. Those who have been having 
a darshan for the last 40 years, if they are 
prevented from having a darshan, then this 
will certainly give birth to a new situation. 
Now the Kalayan Singh Government is no 
more there whom the Government would' 
now accuse to escape from responsibi:ity. 
Now it to face the situation. 

We want to drag out the Government 
Irom the present impa~se, but the 

Government is adamant. There Is one thing 
more. When the saints and sadhus met the 
District Magistn:ite Yesterday, they were told 
by him that it was not withinhis power to take 
any decision regarding darshan, he further 
told the that any decision in that 199ardwould 
be taken by Delhi. This is-cofT1)8Uing me to 
raise this issue in the House. I am raising this 
question before the hon. Minister of Home 
Affairs who is present here. He has to take a 
decsion in. this regard .' He should take 
decision soon without any deJay. Now only 
making promises wilt not do, he will have to 
make a reply. (Interruptions) 

[English] 

SHRISOMNATHCHATTERJEE:lhope 
the Government does not submit to the 
threats that are being made on the floor of 
the House. 

[ Translation] 

SHRI ATAL BIHARI VAJPAYEE: He 
should not brother for them. 

SHRI SOMNATH CHATTERJI: We will 
have to bother, you know. 

[English) 

This House cannot be run by the 
fundamentalists. (Interruptions) 

[ Translation) 

SHRI ATAL BIHARI VAJPAYEE: They 

have staged dharna here in the past for 
reinstating some employees_". 
(Interruptions). We are, however. not 
threatening the Government, we are just 
asking the Government. we are just asking 
the Government to remain alert. 

SHRI MADAN LAL KHURANA: This is 
not a threat, this is the truth. (Interruptions) 
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(English) boastful only because you havegot a chance 
to express your views; Chavan Sahab has 

SHRISOMNATHCHAnERJ~Theae "''f8Plied to your question while sitting in his 
who have openly violated the order of the seat. (Interruptions) 
Supreme Court are talking of High Court 
order now. Ttle High Court never said; Break
down, demolish the structure and there 
construct a new temple dnd worship. 
( Interruptions) 

[ Translation) 

MR. SPEAKER: When a senior Member 
speaks something here, his every word, 
even his every pause have got some meaning. 
You should keep that in mind. He is not 
insisting on an immediate reply. He has 
asked to make the reply later. 

[English] 

h means, we are trying to facilitate the 
• going on in the House. Let us try to continue 

it. 

Shri Loknath Choudhury. 

SHRI LOKANATH CHOUDHURY: Sir, I 
had no intention to speak. As I understood, 
the debate was concluded yesterday and 
the Home Minister IS to reply today. 

MR. SPEAKER: It was not so. I am 
saying, yesterday it was not concluded. H 
you want to speak, you can speak. 

SHRI JASWANT SINGH: The point and 
the request made by my senior colleague is .. 

MR. SPEAKER: If Mr. Lokanath 
Choudhury says the same thing probably, he 
does not have information about it 

[ Translation] 

SHRI MADAN LAL KHURANA: What I 
, want to say is that first of all a reply to what 

Vajpayee ji has said should be made. 
( Interruptions) 

MR. SPEAKER.: You should not be 

• Not recorded. 

MR. SPEAKER: You are again rising. I 
think he is already replying for what you want 
to ask. Now you need not emphasis. 

( Interruptions) 

MR. SPEAKER: This is a Parliament. 

(Interruptions) 

[English) 

MR. SPEAKER: If you do not understand 
what I am saying. then I cannot help you. 

( Interruptionsj 

[ Translation] 

SHRI MADAN LAL KHURANA: Please 
tell us whether you are permitting to have 
darshan or not? (Interruptions) 

MR. SPEAKER: You please sit down 
and Loknathji should also take his seat. The 
cooperation which you are g~tting from this 
side orthat side should also be appreciated. 
It will not serve any purpose if you try to talk 
loudly without any reason. 

( Interruptions) 

[EngliSh) 

SHRI E. AHAMED (Manjeri): We have 
heard their views. They have to hear our 
views also. (Interruptions)" 

MR. SPEAKER: Nothing is gOing on 
record. 

SHRI LOKANATH 
CHOUDHURY(Jagatsinghpur) : The 
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dismissal ofthefourGovemments.lthink, is hasb6en raised thatthe Communistpal1ies. 
to me a historic decision. It is for the firsttime specially my party. the CPI, have submitted 
In Indian history that Rlally this Section was to the Sarkaria Commission that Article 356 
invoked to protect our Constitution, the basis will not be the re. So far as IRlmember, in our 
of which is secular. This is my first point. No Memorandum. we have said that Article 356 
doubt, doublS am there. The doubts have isaneces~itytokeepthefederalstructuRlof 
come because during the last 45 years, this .• this country. Those who am aU arguing 
was misused. This was misused for partisan against Article 356 of the ConstitWao_,are 
purposes. As a resuD. a situation. an arguing so because of its misuse. They also 
atmosphem. has been created when it has should understand that India Is not a unitised 
really been imposed. to safeguard our State where its values can be well-protected. 
Constitution. Doubts am being expressed. So. those who are advocating that India wiD 
We will have to learn a lesson. The lesson is be divided into administrative units if the 
that when wrongly you do something. you federal structum is maintained have their 
also create a pre-condition for a state in own philosophy. So, this philosophy is against 
which a proper action is being challenged. the federal structure. Therefore, I think what 
That is my view. the prime Minister has said is that taking all 

My second point is that, it is being 
argued that they were democratically elected 
Governments. 

MR. SPEAKER: May I say one thing? 
On the Agenda. we have the Dunkel proposal 
also which also you want to discuss. This 
point has been discussed for 16-17 hours. 

SHRI LOKANA TH CHOUDHURY: It has 
been discussed but I want to lay stress on 
one point. The stress is that the founding 
fathers have said that 'When the State 
Government cannot be run according to the 
Constitution.· so, we know it is a political 
party. called BJP and it is not Kalyan Singh 
Government only which has violated. The 
whole BJP party has not condemned it. My 
friend Shri Bhogendra Jha yesterday 
requested that "If you are sorryforwhat Shri 
Atal Bihari Vajpayee said. then you construct 
the Masjid there.· Then also alone this will 
pave the way to believe that you have no 
intention to break the masjid. 

SHRI ATAL BIHARI VAJPAYEE: It will 
not be Babri masjid then. It will be Atal Bihari 
Masjid. (Interruptions) 

SHRI LOKANATH CHOUDHURY: The 
second point I want to know is this. A point 

the past experiences into account, Article 
356 should be reviewed; it should be 
maintained there to protect the Constitution 
and its values. So, all these aberrations that 
had taken place during the last two years are 
there. (Interruptions) so, the situation has 
come to such aculmination when the secular 
structure of the country i~ being attacked. It 
is a very big thing. We should all feel 
concerned about it as free Indians. My point 
is that the position has come to such a stage 
to which all the political formations of the 
country have contributed either dimctly or 
Indirectly. Now. time has come when there 
should be real heart-searching. There should 
be self-criticism. People ask: why the CPI 
and the CPI (M) supported the Government? 
No doubt, we have our own differences with 
the Government. In the economic and political 
fields, we will fight against the Government. 
So far as the principle of secularism is 
concerned, we stand with those forces 
including the Government, with those who 
will defend the very spirit of the Constitution. 
It should be understood. (Interruptions) 
Please hear me. So, Sir, I conclude by saying 
that a situation was created where there was 
no way out except resorting to Article 356 
and Article 356, for the first time in the India 
history, has been invoked to protact the very 
spirit of the Constitution; to protect India. 

With these words, I conclude my speech. 
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[ Translation) 

SHRI SA TYNARAYANJA Uf A (Unain): 
Mr. Speaker, Sir. the democracy has taken 
a new turn during the last 42 years. Eighty
six elected Govemments have been toppled 
by using Article 356 of the Constitution during 
this period. Are you agitated because the 
structure has been demolished? 00 you 
have any justification for dismissing elected' 
Govemments. The demolition ofthestructure 
is just a pretext for remaining g in power and 
keeping the concept of polariSation intact. 
The Central Government has dismissed the 
B.J.P. Govemments in four States, for the 
sake of narrow political gain even though the 
Government of Madhya Pradesh was 
safeguarding the Human Rights and had 
waived of the loans of farmers. Similarly, the 
Governments of Himachal and Rajasthan 
had given new dimensions to development 

, and 'Antyodaya' programmes. The 
Government of Uttar Pradesh had eliminated 
the 'Mafia' groups and worked for the well 
being of the people. But all this was in vain. 
The Prime Minister Shri Rao adopted all 
methods to pacify the Karsewaks but the 
structure could not stand the pressure of 
Karsewaks .. There was a need to save the 
skin of the Government in the international 
arena. The Government could not withstand 
the pressure. To save the Chair, the Prime 
Ministernas dismissedthe fourGovemments 
with the help of article 356 on plea of 
safeguarding the Constitution. But, the 
Central Government announced that the 
Sabri Masjid will be rebuilt. We asked as to 
how the Government will construct the Babri 
Masjid as it has no existence now. The idols 
of Ramlala have been reinstalled there. The 
Central Government asserted if the idols 
were reinstalled. let them remain reinstalled. 
They are reinstalled there and we are in 

. power here. When the Central Government 
will reconstruct the Babri Masjid then how will 
it be termed as the original Sabri? In fact, it 
will be known as Raori Masjid constructed by 
the Rao Government. 

B.J.P's progress has been envied by 
you. So the Governments of B.J.P. in these 
States were thrown out of power under 
article 356. Thus they suffererd a bolt from 
the blue. 

'Charaiveti' is our motto and we will 
continue to march ahead. We will break the 
chains of ban and liberate the democracy. 
We accept the challenge Let us accept it for 
the sake of safeguarding the democratic 
values. We will continue to fight for preserving 
democratic norms. 

Nobodycan check the flight of aspirations 
in the world. Ideas and thoughts cannot be 
banned. H we are full of spits who can stop 
our march. As .change is the law of nature, it 
cannot be stopped through suppression and 
misuse of power. Those who trample 
democracy cannot remain 10 power for long. 

Even if we had to sacrifice 24 State 
Governments instead of 4, we would have 
done it in the interest of the country. We are 
giving a call for struggle as democracy has 
been betrayed. We have not lost war nor 
have we accepted defeat. We have resolved 
to fight tooth and nail with those who have 
stabed us in the back. 

Ram is the pride and soul of the nation. 
It is the burning desire of the people that 
temple should be constructed at the birth 
place of Lord Rama and the banks of the 
Saryu river. Mr. Speaker, Sir dialogue is the 
essence of democracy. With these words, I 
thank you and the House for listening to me. 

(English] 

SHRI E. AHAMED (Manjeri): Sir. while 
supporting the motion. I may make some 
observations only with respect to two points. 
The first pomt is with respect to what the 
Swami ji has mentioned !lere aoout the 
public (Jars han to be permItted thereat 
Auodhya. 
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Sir, in 1950, there was an injunction 
given by the Faizabad Court at the instance 
of the Hindu side that is one party saying that 

the idles should not be removed from the 
Sabri Msjid till the title is decided. Thereafter, 
In 1986, as everybody know, the door was 

unlocked and the public darshan of the idols 

in the Sabri Masjid was allowed. These are 
the facts. 

Now, the ide los were removed voluntarily 
by those people and the Sabri Masjid was 
demolished. The orders 01 1950 and 1986, 

,according to me, have become delunct. 
They cannot apply to the new situation. They 
have removed the idols against the orders of 
the Court. They have demolished the Mosque 

. against the orders of the Court. Now, they 

say again that what orders the Courts have 
passed it may be made applicable to them. 

In a civilised.society where the rule of law is 

maintained can the Government accept that 
proposition? What exists now on the Sabri 
Masjid site is an unlawful construction. The 
idols are not deities in the eyes of law nor the 
temporary canopy a temple. Therefore, those 
who claim the right 01 darshan should 
approach the Court for a fresh order., They 
shall not come here because it was the 

orders of the Court that they have violated 
and they have to satisfy Jhe Court. If. they 
claim any right on it, which, according to me. 
will not be maintainable in law as well as in 
facts. In the meantime. I request the 
Government that under the circumstances 

. that we are placed, we should not vitiate the 

situation further. We have seen. witnessed 
what happened to this country. Is this the 

ideal of Hinduism? No, it is the ideal of 
fascism that they are preaching. A mosque 
has been demoliShed. When somebody is 
coming forward to reconstruct it, you say: 

"No, it shall not be done.' What hustle is it? 
What fair play is three? Is there any canon of 

justice in this country? Therefore, my humble 
submission here is that the patience of the 
minohties shall not be tested. Everybody has 
a limit 01 it. We are not claiming anything 

unlawful. We are not asking for anything 
which is extraordinary. We are only asking 
for anything which is extraordinary. We are 

only asking forthe justice.lfthatshaJl not be 
given, what will be our position. Mr. Minister? 
That is what I request you to say. Therefore, 
I say that H possible the Government has to 

freeze the present situation and no access 
should be given to anybody till a decision is 
taken by the Government. And I also ask the 
Government to implement that decision and 
assurance given to the Muslims, the country 
and the international community that Babn 
Masjid Shall be re-constructed. The 
Government has said this. That is one point. 
( Interruptions) 

My dear friend, I have my views. You 
may have your views. But I have my views. 
(Interruptions) What is it? We are to live in 
this country as a citizen of this country. Sut 

do not think that you are the only one who has 
the monopoly overthis country. We are also 
citizens. We are asserting our right as a 
citizen of this country and the privileges 
given under the Constitution. We are not 
asking. anything extra. (Interruptions) 

[ Translation] 

SHRI DAU DAYAL JOSHI (Kota): you 
are responsible lor dividing India and creating 
Pakistan. Now you are becoming patriots. 

[English] 

SHRI E. AHAMED: You are to go to. 
Pakistan. You are the proxy people. 

(Interruptions) I am now afraid of it. 
( Interruptions) 

Sir, I may humbly submit. (Interruptions) 
Dau Dayalji, you will find your friends in 
Pakistan. You are quite unfit to be here is this 
democratic, socialist, secular country. I am 

one who has gone to Pakistans and the 
United Nations. on behalf of my country. 
(/nterruptions)Who is he? What right he has 
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got to ask me to go to Pakistan? Is it their 
monopoly? Is it their family pro~erty? It is my 
country. I am citizen of this country. I was 
born in this country. I am living in this country 
and I will die in this country as a citizen of this 
country. (Interruptions) 

I Translation] 

SHRI DAU DAYAL JOSHI: It is a fact 
that Muslim League pressed the most forthe 
creation of Pakistan. (Interruptions) 

SHRI BHOGENDRAJHA: (Madhubani): 
Mr. SpeaKer. Sir I am on a point of order. The 
han. Member has used the words .. ' Please 
let these words be expunged from the 
proceedings of the House. It is a disgrace to 
the House. (Interruptions) 

SHRI DAU DAYAL JOSHI: It is historical 
fact that Muslim League was behind the 
partition of the country. 

SHRI BHOGENDRAJHA: Mr. Speaker. 
Sir, these words should be expunged. 
Because it is a disgrace to the House and the 
country. (interruptions) 

[English) 

MR. SPEAKER: Joshiji, you are gOing 
beyond a certain limit. This is not correct. I 
will go through the record whether there is 
something objectionable. I cculd not hear. 
This is exactly what I am saying, Allow the 
Presiding Officer .. 

( Translationl 

I will go' through it, whatever is 
objectionable will be expunged. 

SHRI DILEEP BHAI 
SANGHANI(Amreli): Mr. Speaker, Sir, he 

• Not recorded. 

has stated nothing but a historical fact. 

MR. SPEAKER: You please sit down. 

MR. SPEAKER: Whatever he is 
speaking, will the not go on record 

(Interruptions) • 

SHRI DAU DAYAL JOSHI: If it is not a 
fact that Shri Jinnah of Muslim League was 
behind the creation of Pakistan, you may 
expunge these words from the proceedings 
of the House. 

( Interruptions) 

MR. SPEAKER: What is this going on? 
If you want to run the House in your own 
style, I will go to my Chamber. You may run 
the House yo~rselves. 

( Interruptions) 

[English] 

SHRI E. AHAMED: I need not learn 
polities from due Dayalji. 

MR. SPEAKER: Please come to the 
point. 

SHRIE.AHAMED: Iwanttosayisabout 
the use of Article 356 in this country. There 
is a history of using Article 356. There were 
est abolished conventions·whether it is well 
arnot is a mailer to be decided by the people. 
In 1977 when the great Shn Morarji Desai 
was the Prime Minister of India he had 
dissolved some other State Governments 
with the Assemblies. (Interruptions) 

MR. SPEAKER: This history is not 
necessary. We do not have the time. There 
are other items on the agenda . 
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( Interruptions) 

SHRI E. AHAMED: When Shrimati Indira 
Gandhi came to power, she also dissolved 
some 01 the Assemblies and their 
Government. It was not because 'the 
Government was not able to lunction under 
the letter 01 Article 356. But it was because 
of the spirit of Article 356 that Government 
could not function. That was the reason they 
had given. 

MR. SPEAKER: That has already been 
given. Please conclude. 

SHRI . E. AHAMED: Here also, on the 
very some reason, the Government has 
every right to dismiss these Governments. 
Three dombs 01 Babri Masjid have been 
collapsed. trree Governments have also 
collapsed. 

[ Translation] 

PROF. RASA SINGH RAWAT (Ajmer): 
Mr. Speaker, Sir, through you, Lwould like to 
submit that the manner in which the Central 
Government has dismissed the State 
Governments elected by the people, is 
virtually murder of democracy and disgrace 
to the constitution. Today, our communist 
friends are very much pleased to see our 
houses burning or over the dismissal of our 
Governments in these states. But. Mr 
Speaker. Sir, I would like to warn them that 
the fire would not confine to lour houses 
alone, it could spread to the houses of our 
neighbors as well and the State Governments 
ruled by their party can also be dismissed by 
the misusing article 356. Because if once a 
lion tastes human blood, it becomes a man
b",.:-' The Central Government has become 
State Governments eater. It dismissed these 
State Governments which were adhering to 
he provisions olthe constitution and following 
he orders of the Central Government. The 
aw and order situation in those states was 
ar better than that in the co~gress ruled 

states. I would like to remind Shri Chanvan 
that once Chandravardai, a great poet had 
said. 

"Char baana 24 gaj angul asht praman, 

Ate par sultan hai mat chuko chauhan.' 

I referred to it to remind Shri Chavan that 
he should have acted impartially. II the law 
and ordersituation in the country deteriorated, 
communal riots took place and if any State 
Governments were to be dismissed for that, 
these were the Govern ments of Maharashtra 
and Gujarat because in these states 
maximum blood shed took place. 

Through you, I would like to submit to 
the minority communities that BJP do 
consider them the citizens 01 this country and 
they will continue to be the citizens 01 this 
country. But at the same time they should 
know it very well that this Government is too 
weak to protect them. These people are a 
divided lot among themselves so they cannot 
safeguard their interests. It is only the 
organised and strong Hindu Society in 
majoritythat is capable protecing them. They 
are like the elder brothers bother so them 
Brothers will live together with respect and 
love each other. However, this minority 
community has set up an example before the 
whole country. There have been riots but it 
has been for the first time since 45 years or 
Independence that communal tension rose 
to such an extent that hundreds 01 temples 
were demolished throughout the country. 
One thing more is painful that though the 
matter relates to Ayodhya or India yet 
Pakistan discussed the issue in the National 
Assembly continuously tor two days. Today, 
Pakistan is interfering in our internal matters. 
Havethese members of Janata Dalcrilicized 
Pakistan lor this act and questioned as to 
why they discussed our internal matter in 
their Naticnal Assembly unnecessarily? 

Today is the martyrdom of Swami 
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Shradhanand ji whom Mahatma Gandhi 
respected as an elder brother. When Swami 
Shradhanand ji's sacrifice took place, 
Mahatma Gandhi said, "Alas! I may also die 
the same death". In the Kakinada Congress 
Convention presided over by Ali Bandu
Maulana liaquat Ali and Shauqat All a 
resolution was moved that the people of 
Scheduled Castes be merged into two 
communities to remove untouchability from 
the society. The proposed ratio was 36 erore 
Hindus and 3 crore Muslims. Swami 
Shradhannad ji had objected to it and said 
that the society could not be divided, We 
would uplift the downtrodden and would 
made the society prospers and the country 
strong and remove the untouchability to 
string the society in the .thread of unity 
Maharishi Dayanand Saraswati, the.founder 
of Arya Samaj had said once: "Ekovasha 
Sarvabhutantratma". It means that God is 
one and resides in every human- being. Sir, 
lord Ram is our national identity, the is 
feelings of majority commujn ity. Sir, we would 
have to sense the feeling of this country. 
Today, even village farmers greet each other 
by saying' Ram-Ram'. 

MR. SPEAKER:. Everybody knows all 
these things. 

PROF. RASA SINGH RAWAT: 
Therefore, on the issues of dismissing the 
State Governments I would like to say that 

.. Na Soorat Buri Hai, Na Seerat Buri Hai, 

Bura Wahi Hai Jiski Neeyat Buri Hai:. 

This Government has evil intentions. It 
has adopted biased attitude, . We wanted to 
bring a Breach of Privilege Motion on this 
issue. The date of elections to those 
Assemblies which have been dissolved 
should be announced. But no announcement 

to this effect has been made here. Though 
the House is in session the hon. Minister of 
Human Resource Development makes an 
announcement outside the House that 
elections would be held within a year. Election 
should be held within six month time. The 
leaders sitting that side are not understanding 
that the people of the country want 
'Ramrajya' .. (Interruptions) 

MAJORD.D. KHANORIA(Kangra):Mr. 
Speaker, Sir, The BJP Governments were 
djsmissed on the 15th evening. It will always 
be remembered. The situation in Himachal 
Pradesh was quite normal. Not a single 
incident was reported from anywhere in the 
State. There was complete peace. I would 
like to submit to you that on the 13th, the then 
Chief Minister of Himachal Pradesh called 
on the Governor. The Governor said that 
Himachal Pradesh was perfectly peaceful 
and no riot has taken placed anywhere in the 
State. Thereafter, Central MinisterShri Sukh 
Ram visited Himachal Pradesh is a peaceful 
State and there was no riot. Peace was 
prevailing everywhere. But on the 15th, the 
Himachal Pradesh on the 14th and told 
people there that Himachal Pradesh 
Government alongwith other two BJP 
Governments was dismissed. It was a great 
shock to 51 lakh people there. When the 
Bhartiya Janata Party came to power in. 
Himahcal Pradesh. the State was gifted with 
a deficit of Rs. 290 crare an liabilities of Rs. 
127 crore. It inherited this burden from the 
Congress Government. Himahcal Pradesh 
was just reaching the stage of self ·sufficiency 
and development works of the Government 
were stMed everywhere. The Chief Minister 
of our party was doing his job sincerely and 
the Bharatuiya Janta Party was marching 
ahead. We had introduced the Anaty day 
Scheme lor six lakh people and took steps to 
provide them rations at cheaper rata and 
import them good education. The 
Government of India conceded to their 
demand to generate power at the royalty of 
12 per cent. (Interruptions) 
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The COnmgress Govemment generated 
only 272 mage watt of power in 40 years and 
supplied it to other States. (Inte"uptions) 
When the Chief Minister of our State Shri 
Santa Kumar left Shimla and convered a 
distance of 250 kilometers, a caravan of 400 
vehicles accompanied him. The people of 

o Himachal Pradesh were waiting togreet him. 
( Interruptions) 

The people of Himachal Pradesh want 
to stand by us. They will not spare the 
Congress people . Himachal Pradesh was 
just reaching the Stage of self-sufficiency. 
Had it been given an opportunity to continue 
for two or three more years, it could have 
emerged as a prosperous State. But we . 
were not given this opportunity. 
( Interruptions) 

MR. SPEAKER: Now I an:' calling Shri 
Dau Dayal Joshi whose speech will contain 
replies to all speeches. Therefore, please let 
him speak peacefully for 5 minutes. 

SHRI DAU DAYAL JOSHI: Mr. Speaker, 
• Sir the former Chief Minister of Andhra 
Pradesh, Dr. Chenna Reddy was sent to 
Rajasthan as theGovemorwith the objective 
of dismissing the Rajasthan Govemment. 

, This has all along been the endeavor of the 
Congress party. The B.J.P. Government in 
the state continued to stay in power after a 
faction of theJanata Dal under the leadership 
of Shri Digvijay Singh snapped ties with it. 
The Janata Dal was split into many factions 
there. Some of them joined other parties. 
One faction emerged as the largest one and 
joined hands with the BharatiyaJanata Party 
due its policies and practices and supported 
it. It was once said that Janta Oal will again 
be split. Even then the Bharatiya Janata 
Party Government stayed in power. The 
Congress party caused a split in it in a 
planned manner. Thereafter the able 
administrator Shri Bhairan Singh Shekhawat, 
an his Government on the basis of his 
competence and maturity. Efforts were made 

five times on various occasions to dismiss 
the of Rajasthan. But the Rajasthan 
Government under the able administrator 
ship of Shri Bhairon Singh Shekhwat could 
not be dismissed at any rate. The Congress 
had sent the Governor to dismiss the 
Government there in a very planned manner, 
It is only four days back that the Governor 
made a statement that Rajasthan was doing 
well. Underthe able leadership of Shri Bhairon 
singh Shekhawat, Rahasthan was proving to 
be a very good Government. He did not want 
to dismiss the Rajasthan Government. But it 
was a conspiracy hatched in a planned 
manner by the Centre. Messages were sent 
over telephone time and gain and the was 
asked to dismiss the Rajas" .anGovemment. 

It was forthe first time thatthe Rajasthan 
Government started providing assistance to 
the poor. It reached the poor and provided 
them funs fortheir upliftment. The poor were 
extended all possible help. It was for the fjrst 
time that the Collector and the S.P. visited 
the doors of the poor and people felt that 
there was a Government in the true senses . 
Till now, all the previous Governments were 
looting public money. This statement made 
by the Govemor created a commotion within 
the Congress. The recorded tape of his 
statement was sentto the hon. Prime Minister. 
People complained against the Governor of 
the State. They demanded his immediate 
removal. But the Rajasthan Governor. who 
has also been an able administrator listed 
the merits of the State Governments and did 
not bother as to what the people were saying. 
Consequently. the Rajasthan Govemment 
was dismissed on the basis of a conspiracy 
in planned way, 

I would like to cite only one example. 
Shri Nathuram Mirdha is sitting here. I want 
to ask him as to who engineered riots in 
Malpura and how did it occur. Can anybody 
say it. Why 16 people were killed? When a 
person belonging to the Mali community saw 
three of their women being raped. he could 
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not tolerate. The Government appoinls 
Esquire Committees. Let it appoint one more 
such committee and investigate as to who 
caused this not. They caused the riots. It was 
they who teased wo.men, ·Iooted. arid 
committed all misd~eds and levelled 
allegations against our Government. There 
can be no greater misfortune for the country 
than this. All this will be revealed after the 
investigation report is received. I would like 
to ask Shri Chavan to hold and inquiry into It 
and It should also be found as to who provoked 
the riot and who led the riot and what were 
the reasons therefor. H an investigation is. 
made, the truth will come out. 

~hen I was a Member 6f Rajasthan 
Legislative Assembly I had asked about the 
total no, of riots that took place in the State 
during 1988-89 and 1989-90. I was replied 
that they were 16. Who provoked these 16 
riots? What were the rei"!;; _- '1S behind them? 
The reason behind 150':' _: i1etotal16 riots, 
was that people belon9 .-J to a particular 
community threw stones a: a mosque. When 
a demand was made not to play marriage 
band in form of a mosque riot tool place. All 
this was done by the people of a Particular 
community during the couyren rule. As Prof. 
Rasa Singh Rawat said, people of that 
particular community hurled 4 bombs at me 
when I was campaigning during my first 
election. Now I won the .election for the 
second time. I do not care for those bombs. 
No matter whether I die today or tomorrow. 
I can claim that I have been getting Muslim 
votes and I wHI continue to get the same in 
future also. I would like to request Shri 
Shahabuddin not to misguide the Muslims. 
They have been living as usual. It is these 
people who make political mileage on their 
votes. Except 4 or 5 years' congress rule, the 
conditi<?n 01 the Muslims in RafaSthafl. has . 
not improved at all. Olliy·2 per cent of their 

• Not recorded. 

population has been educated. If there is 
someone to misguide theme, It is Congre~s 
people. TheseC.P.M. People too are wooing 
them to get their votes. But they cannot save 
the congress Government in the Centre 

. also. It is the majority community which will 
save the Government one day. 
( Interruptions) 

SHRI MADAN LAL KHURANA: Mr. 
Speaker, Sir, I simply want to know whether 
the Government will allow darshan of Ram 
Lala in Ayodhya or ~ot. (Interruptions)· 

[English] 

MR. SPEAKER: All this is not going on 
record. 

(Interruptions) • 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): Sir, I am going to 
reply to the debate. During the course of the 
debate, in my own way, I will try to reply. 
( Interruptions) 

14.55 hrs 

At this stage Shri Rajveer Singh and 
some, otherhon. Members commend stood 
on the floor near the Table 

( Interruptions) 

I Translation] 

SHRI MADAN LAL KHURANA: We are 
ready to give a patient hearing, but we must 
knowwhetherdarshan of Ram Lala would be 
allowed or not.. (Interruptions) 

MR. SPEAKER: Yes, he will speak, you 
may please take your seat first. 

( Interruptions) 
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tion. Minister ,may tell us first whether the be allowed? We wantto gothere fordarashan 
darshan would be allowed or not. We will (Interruptions) 

- listen anything only thereafter (lntelTUptions) 

[EngliSh] 

MR. SPEAKER: Please go to yourseats. 

( Interruptions) 

MR SPEAKER: No: not like this. Let 
him speak .. 

( Interruptions) 

[ Translation] 

SHRI DAU DAYAL JOSHI: Please do 
not keep the House in the dark. (Interruptions) 

[English] 

MR. SPEAKER: The House stands 
• adjourned tto meet again at 4 PM. 

lj. 57 hrs. 

The Lok Sabha then adjourned till Sixteen 
of the Clock. 

sixteen of the Clock 

[MR. SPEAKER in the Chai~ 

STATUT6RY RF~LUTIQN R~ 

APPROVAL OF PRrtlll5AMAT~"r,f iN 
RELATION TO THE STATES OF~nAR 
PRADESH MADHYAP~OESHHIM~CHAl 
PRADESH AND ~AJA$THAN·CONTD. 

[Translation) 

MR. SPEAKER: Shri S.B . .chavan. 
'. 

(Interruptions) 

SHRI MADAN ~.AL KHURANA(South 
Delhi): Mr. Speaker, Sir, he should firsrof all . 

DR. LAXMINARAYAN PANDEYA 
(Mandsaur): Mr. Speaker, Sir, all the 
Members of Parliament of the Bhartiya~anata 
Party want to go three tomorrow for darshan. 
So, the hon. Minister of Home Affairs may 
please tell us first when would the darshan be 
allowed? (Interruptions) 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): Mr. Speaker, Sir 
keeping in viewthe present situation of 
Ayodhya, Iwould first of all like to appeal to 
al the hon. Members from both sides in the 
House to extend cooperation in tackling the 
situation so that the issue does not become 
mpre complicated. I would therefore again 
appeal to one and all to extend. full co
operation. I would convey the views 
expressed by Members from both sides in 
the House about darshan to the State 
Government of Uttar Pradesh because this 
matter relates to the State Government, and 
only after it, they will be able to take their 
decision. 

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow): Mr. Speaker, Sir, the assurance 
given or the statement made by the hon. 
Minister of Home Affairs is not satisfactory. 
There is President's rule in Uttar Pradtil"l,; 

SHRI S.B. CHAVAN: But today n is 
unde~ their power. 

SHRI ATAL BIHARI VAJPAYEE: The 
authorities of Ayodhya are putting the 
responsibility on the Centre. The Centre is 
again putting responsibility on them. I would 
like to submit that there should be clear 
instructions in this regard and if the 
Government is not in a position to pass eleal 
instruction inen we are bound to express our 
protest. We do not want to furthercomplicate 
the Ayodhya issue_ This is what I want to 
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submit .to you. The decis ens taken by the 
• Government should not complicate the 

matter. we are demanding explanation for 
that. Our State Government have been 
dismissed. You have dissolved the 
Assemblies. This is a blow to democracy and 
we know the hon. Minister is to rise to justify 
it. Anyway, we are ready to fight that political 
battle, but the Govemment must note that 
saints, and devotes are pining for darshan. I 
would request that the Government she .lId 
not complicate the matter any further. 

. SHRI S.B. CHAVAN: Mr. Speaker, Sir, 
I WouIO once again like to appeal to Shri 
Vajpayee, particularly all those who belong 
to the B.J.P. that it is no use complicating the 
situation further in view, of the circumstances 
prevailing in the country. I would. therefore, 
like to seek the support of you all for leaving 
the issue to the State Government because 
this matter comes under the jurisdiction of 
ihe State Government. We would accept the 

, decision the State Government takes. 

SHRI ATAl BIHARI VAJPAYEE: Mr. 
Speaker. Sir. we are not satisfied with it. 

'-. SHRI MADAN LAL KHURA~ (SoUJh 
Delhi): We are therefore walking ~ut. 

16.05 hrs. 

Shri Atal Bihari Yajpayee, Shri Madan 
Lal Khurana and some other hon. Merrbers 

then left the House. 

[English! 

SHRI S.B. CHAVAN: Mr. Speaker, Sir, 
I must express my grateful thank to all the 
hon: Members for very candid opinions that 
they have expressed about different aspects 
of the issue which was under discussion. 

ave come under 

President's Rule and hon. Members were 
having some kind of a reservation in their • 
minds which I can understand. Sari<aria 
Commission has also given a particular kind 
of recommendations. Actually, there was a 
time when even the Govemment was also 
thinking in terms of taking a very liberal kind 
of attitude about the entire thing. 

When this chapter was being discussed 
in the Sub·Committe of the Inter-State, 
unfortunately some 01 the hon. Chief Ministers 
could not be present in that meeting; and that 
is why, this got postponed. I have personally
written to all the Chief Ministers who are 
members of the Sub-committee to please 

. come for this meeting, because this is a very 
important issue on which we would like to 
have to opinions of all the Chief Ministers 
concerned. Now, it has become a wider 
Issue in which we annot possibye confine 
merely. to the recommendations of the 
Sari<aria Commission. But. we will definitely 
have to provide some kind of a provision by 
which. if god forbids. a situation of this nature 
were to arise again we maynotfind ourselves 
in a position that unless certain conditiol1-'3 
are fulfilled. we cannot possibly move in the 
matter; that sort of a situation should not 
arise. I can well understand that it should be 
tackled in such a manner that there should 
be no.scope for misutilization. But while 
providing for a word ' misutilization', we 
cannot possibly take an attitude that as if we 
are going to leave entirdy free for the State 
Govemment to do whatever they like. We will 
have to tackle the situations which are very 
abnormal; and for tackling the abnormal 
situations, if there are some provisions 
required in, Article 356, certainly a wider 
scope, we will have to consider that aspect 
of the question. 

Yesterday. of course, those hon. 
Members had w21ked out. But. still. I would 
like to keep everything on record. because it 
is not correct that this is a murder of 
democracy has they have alleged. And. at 
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least, after destroying the mosque, they distraction based on eittler religion or caste. 
, have no moral courage left to say that they 
are e the torch-bearers of he democratic 
vales or secular values. 

I am really sorry to say that, one of the 
hon. Members, who was the ex-chief Justic 
of a High Court, he had been pleased to state 
thatthis is a murder of democracy. I amsure, 
that he is aware of the fact that the Chief 
Minister of Uttar Pradesh and Uttar Pradesh 
and Uttar Pradesh Government, have not 
only given a solemn promise to the National 

.Integration Council, but there are more than 
half a dozens of letters which are in my 
possession wherein he has veryclearty stated 
that there was no question of violating the 
court order or damaging or destroying any 
disputed strucurte. But he had also given an 
undertaking in the shape of an affidavit. 
Large number of affidavits are there with the 
Supreme cow,!, wherein they have solemnly 
promised that they will take every measure 
to protect the disputed dtstructure. In spite of 
that when the structure was destroyed. the 
way the hon. Members on the other side 
\lflre talking, did not show even the stightest 
indication of any kind of remorse on their part 
or repentance that they have done anything 
wrong. 

On the other hand, the way they were 
talking, I am surprised to see that, they were 
taking pride in doing certain things which 
according to me is not proper, which ongulfed 
the entire country in a kind of situation which 
in fact, we wanted to avoid. But things have 
happened and now it becomes our 
responsibility to see that conditions are being 
created wherein all the section s of the 
society on, whether they belching to majority 
or minority, must get a feeling of coinfidenfe 
that we can live here with self-<:onfidence. 
That we are equal citizens in this country and 
mere stating in the constitution is not good 
enough. Byourown actions, they should feel 
satisfied that here is a country which does 
not make any kind of discriminations of 

This country has gone back almost 50 
years, .if I am allowed to say so Sir. We will 
have make a concerted effort. Intemational 
propaganda is going on, our neighbourss are 
very much interestep in denigrating. 

SHRI NITISH KUMAR (Barh); You 
should address the Chair; 

SHRI S.B. CHAVAN: Yes, I realise it. 
But is this the only; point lett new? I am sure 
that yeu are also equally serious aP-llut this 
matter. This is snot such a Irifle' matter 
wherein you can take such liberty. 

Anyway, the point which I was dealing 
with was, we will have to create conditions in 
this country wherein not only in the country 
but interenationally also the kind of prestige 
and reputation which our country was enjoging 
before ,that prestige we have to bring back 
and it is really not easy. The circumstances 
in which the things, have happened here 
have given tremendous amount of set back 
to the progress that we have made in this 
direction. But we feel quite confiedent with 
the kind of scene that we have at. 

I will appeal to all my firiends that without 
any reservation, the upper-most thing which 
should be in the minds of al sections and in 
the minds of all political parties will have to 
be how to preserve the secular character of 
our polity? 

If we are not able to do that, then, 
whatever other developmental plans and all 
otherthings areconcemed,l do nolthink that 
we will be able to make any kind-of progess 
~ there is no peace and tranquillity in the 
country. So my appeal and I had my douts 
from the very beginning that in fact this was 
a deliberate attempt to divert the attention 
from the basic issues of the poorer sections 
01 the society. The social transformation and 
every other programme that the Government 
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had for the upliftment of the por, that entire 
thing got completely diverted as if construction 
of Ram Templeordestruction of the Mosque 
is the only issue and all other issues had 
become totally irrelevant 

We will have to bring back again the 
same programmes arid see that we are ablo 
to do justice to the poor sections of the 
society, so that we have a balanced society, 
wherein . everybod~' feels that they are 
i.rlVolved in the,upliftment of this entire country; 
advancen1en! of this entire cQuntry. That 
kind of situation will have to be created and 
it will require some kind of a poltlcal 
polarisation Fmm this verY major incident 
which has taken place, if we. can learn the 
lessor. of poltical polaristion, I am sure, we 
will be able to bring back the kind of ethos of 
our country which this country was very 

Sir. the next point, which the hon. 
Member had raised was about the letter in 
the case of Rajasthan being addressed to 
the Prime Minister of India and not to the 
President, was also one of the issues. He 
went to the extent of saying that this was 
worth throwing away as a waste paper. I do 
not know, ~ut the hon. Member must be 
aware of the fact that Article 74 is applicable 
even in the case of the President. It is the 
Council of Ministers which has to aid and 
advise the President. The normal practice is, 
that all the Govemors are supposed to write 
a letter to the President. In thi~ case it was 
written tothe Prime Minister afterthe Cabinet 
took the decision. The recommendation of 
the Cabinet took the decision. The 
recommendation of the Cabinet to the 
President was also accompanied by a copy 
of the letter w. ,ich the Prime Minister had 
received. Ultimately it is the Council of 
Ministers which will haveto apply their mind, 
and give their recommendations to the 
President and I do not think that there has 
been any legal and constitutional lacuna lel1 

in this. That iswhy,lthoughtthatitwasquite 
adequately explained by. the Council of 
Ministers also. 

On all the other points. I do not think I 
should unnecessarily take the time of the 
House. I would merely request all the hon. 
Members that these four State Govemments 
hadtobe dismissed because of very peculiar 
circumstances prevailing. 

One hon. Member referred to it, that 
when the meeting of the National Integration 
Council was called, all the Chief Mlnlstel'$ 
abstained from attending the meeting. That 
mjeans thee was a definite opinion that they 
had formed and thereafter we find inthecase 
of kar seva also when a number of people 
were being sent·this is not a new thing that 
I am going to teM the hon. House-all the Chief 
Ministers and all the Ministers, they were 
trying their level best to see that a large 
number of kar sevaks were sent for kar seva 
at Ayodhya. So, this is a common purpose, 
common ideology that they had. And, after 
they came back, , got the information that 
they were very much praised in public, th~y 
were also received at certain places by 
responsible people. 

11 is clearly showing that, in fact, they did 
not feel that they had done anything wrong 
by destroying the Mosque. If they had felt 
that they had really committed a wrong, a 
kind of situation that prevailed in the four 
States, that did not justify the kind of 
atmcsphere, the kind of feeling, that they 
wanted to create. 

I must also bring to the notice of the 
House that in all the four States Governments, 
the Governors had submitted their re~orts! 
that it has become impossible to carry on the 
administration of the Government according 
to the provisions of the Constitution. 

I must also put on record that this was 
not a command performance. It was'on their 
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own that the Governors wrote to the 
Government of India and on the basis of the 
information that the Government oj India 
had and also supplemented by the reports of 
the respective Governors that tlie 
Government of India had to take this kind of 

, a decision. It was not a pleasant decision. 
We tried our level best to avoid the same, but 
at the same time we could see very clearly 
that we had to choose between the two~ 
complete disorder and communal 
disharmony on the one side and keepif'\9 
some kind of an order, to bring back some 
kind of normalcy. We had to choose between 
the two and we chose that the normalcy 
needs to be brought back.al'ld the kind of an 
atmosphere of hatred which was being spread 
by a special doctrine, which they had adopted, 
which ultimately culminated into the 
destruction of the Mosque, that had to be 
stopped. This will be considered, Though 
this is a great challenge, we had to convert 
that challenge into an opportunity and see 
that we were able to bring the same glory that 
we enjoyed before. 

I am sure that alilhe members will try to 
cooperate with us in this House. I would 
request the House to pass the promulgation 
of the President's rule in the case of the four 
States. Thank you. 

SHRIMATI MALIN I BHA IT ACHARA YA 
(Jadavpur): Sir, today we have witnessed 
noisy scenes in this House. Also some threats 
have been issued. In the light of this, I would 
like to have' an assurance from the hon. 
Minister that proper measures are being 
taken to ensure that law and order is 
maintained at the disputed site, where the 
mosque has been demolished, so that no 
one can enter that area. to create 
disturbances. 

SHRI S.B. CHAVAN. I hav~ stated very 
clearly in the begining of my speech that the 

(Amendment) Bill 
situation is very difficult, but at the same time 
we are taking all measures necessary to 
protect the area and see that the normacy is 
brought back. The efforts are being made to 
create a situation by which some kind of a 
situation of conflict should not be created. 
And it would be our effort to see that not only 
we protect the same but we also bring about 
some kind of an understanding and normalcy 
in that area. 

MR. SPEAKER: The question is: 

• That this House approves the 
Proclamation issued by the 
President on the 15th DeCember, 
1992 under article 256 of the 
Constitution in relation to the State 

. of Madhya Pradesh.· 

The motion was adopted 

MR. SPEAKER: The question is: 

" That this Hous~ approves the 
proclamation issued by the 
President on the 15th December, 
1992 under article 256 of the 
Constitution in relation to the State' 
of Rajasthan: 

The motion was adopted 

16.22 hrs 

SALARY, ALLOWANCES AND PENSION 
OF MEMBERS OF PARLIAMENT 

(AMENDMEND BILL 

. . 
Motion Re-Resumption of Debate 

[English] 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAD) I 
beg to move: 


